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Export of Manpower 

4615. SHRI N. DENNIS; Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether a number of indivi-
duals and firms have been given li-

cenceg bY Government to export ma n-
power to other countries; 

(b) if so, the grounds on which 
licences have been issued; and 

(C) the number of licences issued 
State-wise as on date? ' 

THE :MiINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO) : (a) FOliowing a Supreme 
Court Order dated March 20, 1979, 
there is presently no system of gi.ving 
licences by Government to &ny indi-
vidual or firm :for exporting man-
power to other countrie~. Any indi-
vidual Or firm havig duly authenti-
cated Power of Attorney and Demand 
Letter from a foreign empltlyer can 
recruit and export manpower from 
India to other cou.ntries. 

(b) and (c). Does not arise. 

Receipts issued by Travel Agents 

4616. SHRI N. DENNIS: Will the 
Minister of RAIL"'\A,T A YS be pleased to 
state: 

(a) whether Travel Agents firms 
and Travel Agents and individuals 
are permitted to issue receipts for 
the purchase of tickets from the 
Railways; 

(b) if so, whether these receipts 
are allowed by the departments of 
Government and public undertakings 
for claiming re-imbursements; and 

(c) the details of the steps taken 
to chek the travel agents colluding 
with re-imbursement claimers? 

THE DEPUTY MINISTER IN THm 
MINISTRY OF RAILWAYS (SHRl 
MALLIKARJlTN) : (a) to (c). The 
matter is under investigatiol'l in con-
sultation with the zonal Railw9.y Ad-
ministrations and Government De-
partments concerned. The requisite 
information will be laid on the table 
of the Sabha as soon as the investi-
gatiOns are completed. 




